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MR. SPEAKER: It is a Calling
Attention. Kindly answer only Mr.
Nayak's question,

ot wwRx (Rafan) : feamt &

T Y W 1 (AEE) T ETHIC

% qra AR § ¥ w gfeew fevew
T qE W I | (3AFU)

ot wrpre feg : WIOR 0% 9W
¥z Jsrat fs 115 sqq qt faed
wifge g & fom o gaw q8 @A
ot g Z & aF &7 & fag wwr
F2 3+ & Af (g fora g o a7 &
1 F {1 AT T ATGHT FTH FAT
g e 3at § wyare oy v arley

Grade 1 specifications: Foreign mat-
ter 0.5 per cent, other foodgrains 2
per cent; damaged grains 2 per cent:
slightly damaged grains 5 per cent;
Shrivelled and broken 6 per cent,

T A% TATHT ¥ | (saqwrT)

ot v mw ot (fawfa) @ fow
wnit w gefan w1 w17 fagr war @
§ o Swifrew &t §, ¥ ¢ anai
s aff ar eRx § fee € &%
femat s agr qex X waq ! Fulam
w7 wT aF dw v & A Fulerr
¥ 34 wf af oy v feg g F o

oft Wi sty fe: T A & v
Z q 1.5 TWE I& FOA T ghT
(=)

& wd I WA ey ¥
7y frdes wor W g . L
(=raT)

MR. SPEAKER: Order, order. You
are converting this into a debate, That
is not allowed, It is only a Calling
attention.

11.43 hrs,

PETITION RE. GRIEVANCES AND
DEMANDS OF RAILWAYMEN

Wi gwa v (Jafar ) : wmaw wg-
zm, ¥ ¥ weharfo # forwmat o
i & X ¥ g femr WEhw
gedw, 7§ fooelt & wgredy it §o
dre A& oo gemwfe qw arfeer
TR W g )

COMMITTEE ON PAPERS LAID ON
THE TABLE SEVENTEENTH
REPORT

SHRI KANWAR LAL GUPTA
(Delhi Sedar): I beg to present the
Seventeenth Report (Hindl and Eng-
lish versions} of the Committee on
Papers Laid on the Table,

11.45 hrs.

CORRECTION OF ANSWER 10 S.Q
NO. 752 DATED 17-4-1979 RE. PAY-
MENT MADE BY INDIAN DRUGS
AND PHARMACEUTICALS LTD,, TO
ITS ITALIAN RATORS
FOR TRANSFER OF TECHNOLOGY

THE MINISTER OF PETROLEUM,
CHEMICALS AND FER t
(SHR] H. N. BAHUGUNA): I beg
to lay on the Table a statement clarif{y-
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ing the position in regard to an ans-
wer given on the 17th April, 1979 to
a supplementary to Starred Question
No, 752 relating to payment made by
1.D.P.L. to its Italian collaborators
for transfer of technology.

Statement

While answering a supplementary
guestion put to me in relation to Star-
red Question No. 752 on ‘Payment for
Transfer of Technology to IDPL by
Indian Collaborators’ answered in the
Lok Sabha on 17-4-1879, I stated that:

AT @ §R "R § W@
T ¥ WA T g W ¥
Yz o% § T 9@ )

2. On this point, the exact position
is as follows:

“By the time the present Govern-
ment came to review the matter,
more than 50 per cent of the amount
due had been paid or had become
due.”

1148 hrs,

INDIAN EVIDENCE (AMENDMENT)
BILL*

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I beg
to move for leave to introduce a Bill
further to amend the Indian Evidence
Act, 1872,

MR, SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the In-
dian Evidence Act, 1872

The motion was adopled.

SHRI SHANTI BHUSHAN: I in-
troduee the Bill
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1150 hrs,
SPECIAL COURTS BILL~—Contd.

MR. SPEAKER: The House will
now take up further consideration of
the Special Courts Bill

SHRI NARENDRA P. NATHWANI
(Junagadh); Mr, Speaker, Sir, be-
before I deal with the nature and ex-
tent of the changes made by Rajya
Sabha, may I deal with one observa-
tion made by my hon friend Shri
Mishra yesterday. He severely cri-
ticised the form of the Bill, He said,
it was ugly and it wore the appearance
o1 patch work and so on. But may I
tell the hon, House—and I speak Irom
my long experience—l had been in
this House between 1850 and 1&62--I
have noticed—that elegance is not
considered a virtue by us, by the legis-
lators so far as the drafting of any
legislative measure i3 concerned,
though we consider elegance to be a
virtue for the tailors and cobblers.
So, we need not unduly be concerned
with its form.

PROF, P. G. MAVALANKAR
(Gandhinagar): Why can't we im-

prove now?

SHRI NARENDRA P. NATHWANI:
You can, you try, I have no hope
left. 1 have considerable expecrience,
I wish you the joy of your conviction,
if you say that it can be improved

*Published in Gazette of Indja Exira ordinary, Part I, sectien 3,

dated 8-3.1979.



